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Subsidy on Import of wind power electric generating units/paris

“330. SHRIMATI AMBIKA SONI:tt
SHRI SANTOSH BAGRODIA:

Will the Minister of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) whether there is a subsidy on importing wind power electric generating
units or their machinery parts;

(b) if so, the details thereof;

(c) whether there are entrepreneurs in India who are indigenously
manufacturing similar machines in India;

(d) if so, the comparative details of the cost of an imported wind power
unit to a similar KV unit manufactured in India; and

(e) whether Government have plan to remove the subsidy offered on
import of such machines or equipment?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI VILAS MUTTEWAR): (a)
and (b) There is no subsidy on importing wind power electric generating
units or their machinery parts.

(c} No, Sir. However, wind electric generators are being produced through
local production in the country, using some imporied sub-systems,
components and raw malerials.

(d) As complete machines are not being imported, their price cannot be
compared with indigenously produced machines.

11The question was actually asked on the foor of the House by Shrimati Amblka Soni
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(e) Does not arise.

SHRIMATIAMBIKA SONL: Sir, | would like to know from the hon. Minister
whether a study has been done with regard to the generation of wind
power. How does it compete financially, in terms of investment with thermal
and hydro-power? If the wind power is advantageous, then, are we using it
to the full potential?
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SHRIMATI AMBIKA SONI: Sir, my second supplementary is this. | read
this moming in a section of the press that people are being given tax
incentives to invest in companies involved in wind power electric generation.
In the reply given to us, the hon. Minister has said that so far no incentive,
no subsidy is being given to anyone producing these machineries whether
wholly or partly in India. | want to know if this is an alternative source of
non-conventional energy and competes with the other sources, then, what
is holding the Government back to give tax incentive or other incentives to
those who produce those machineries indigenously, instead of always
importing them from outside.
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SHRI SANTOSH BAGRODIA: Mr. Chairman, Sir, [ would like to know
from the hon. Minister whether the Government has made any study as to
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which are the States where wind power can be used, because this is an
eco-friendly power which can be produced in remote areas, border areas
and then the villages, which are not accessible otherwise, can be given
power from those areas. Has the Government made any study on this?
Does the Government plan to makae this study as to which are the places
where it can develop this kind of power; and also does the Government
pian to have any special fund so that this eco-friendly power can be
generated mora?
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SHRI V. NARAYANASAMY: Sir, in regard to power generation from
wind energy, the hon. Minister was pleased to visit the State of Pondicherry,
where Suzan Company has been a pioneer. They are producing equipment
for generating upto two megawatts of power; they are doing this indigenously,”
in India. The hon. Minister has visited the plant, too.

Now, as regards the companies that are manufacturing these equipment,
in the 90s, subsidies were being given by the Government. Subsequently,
a large number of wind power mitls were set up. In Tamil Nadu, Kerela,
Kamataka and Andhra Pradesh, areas have been identified to set up plants.
And now, after a full, even though subsidies have not been given, to a
certain extent, plants have been set up and power generation through
wind has been started.

Now, the hon. Minister has said that the Government is giving subsidies
only for certain items.
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MR. CHAIRMAN: Please, put the question.
SHRI V. NARAYANASAMY: Sir, | am just coming to the question

Sir, one plant requires a minimum of one crore of rupees. ... (inferruption)...
Therefore, | would like to know from the hon. Minister, for power
generation....(Inferruption).... Would the hon. Minister review the decision
of the Government and give subsidies, restore the subsidies, so that wind
power can be utilized?
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MR. CHAIRMAN: Question Hour is over.
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